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Mr. Vijay MehraL ceunsel,for_the applicant:'

Mr. Mahendra Godara, Adv. brief holder for
Mr. Vinit Mathur, counsel for the'respondents.

‘It 'has been brought to our notice that certain

subseduent development has taken place. in tﬁis'case“in<
as much as the case.-of the appl1cant has been con51dered;
.. vide order dated 10 March 2003 - (Annexure R/l) and the |-
' case has been rejected. The learned': cdurisel for. the .
‘applicant submits:.that the. subsequent order is requlred

to be challenged and he prefers to w1thdraw this |

Or1g1nal Appllcatlon with liberty to file freshé
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In th1s v1ew of the aforesaid p051t10n andf
dsubmlsslon, "the appllcant 1s permltted to withdraw thls;:
~original appllcatlon with liberty to file fresh ;"
appllcatlon "if so advised. The Original Application H

stands d1sposed of accord1ngly with no order as to .

costs. . o :
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( G.R. Patwarchan ) - ( J.K. Kaushik )
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part 11 and il dexroye‘
in {H,r NresaEnce on ‘2.0' K
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